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22nd December, 1995. 
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Secretary-General. 
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1. DURATION OF SESSION 

Date of Commencement 
Date of Adjournment sine die 
Date of Prorogation 
Total number of days of Session 
Number of actual Sittings 
Number of Hours of Sittings 

@27 November, 1995 
£22 December, 1995 
2-1-1996 
26 days 
20 days 
43 hours and 22 minutes 

@The first sitting commenced with the playing 01 National Anthem. 
£ The lut lilting ended with the playing 01 National Song. 
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SUMMARY 

1. Bills pending at the end of the last session 18 
2. Bills introduced 9 
3. Bills opposed at introduction stage Nil 
4. Bills passed by Rajya Sabha and laid on the Table 1 
5. Bills passed by Rajya Sabha and returned by Nil 

Lok Sabha with amendments 
6. Bills returned by Rajya Sabha with amendments Nil 

and laid on the Table of Lok Sabha 
7. Bills passed 5 
8. Bills negatived Nil 
9. Bills withdrawn Nil 

10. Bills part-discussed Nil 
11. Motions for adjournment of debate on the Nil 

Bills adopted 
12. Bills referred to Select Committee Nil 
13. Bills referred to Joint Committee Nil 
14. Bills reported by Select Committee Nil 
15. Bills reported by Joint Committee Nil 
16. Bills originating in and referred to a Joint Committee Nil 

by Rajya Sabha in respect of which motions for 
concurrence were adopted by Lok Sabha 

17. Bills referred to Standing Committee by Chairman! 3 
Speaker 

18. Bills pending at the end of the Fifteenth Session of 23 
Tenth Lok Sabha vide para No. 4473 of Lok Sabha 
Bulleti~Part II. dated 8 January. 1996 

5 
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SUMMARY 
1. Bills pending at the end of the last session 354 
2. Bills Introduced . . 3 
3. Bills withdrawn . . . . . . . . . . . . . . . Nil 
4. Bills negatived . . . . . . . . . . . . . . . Nil 
5. Bills removed from the Register of Pending BIlls. 5 
6. Bills debate adjourned . . . . . . . . . . . . . . . .. 1 
7. Bills part-discussed. . . . . . . . . . . . . . . . . .. 1 
8. Bill Pending at the end of the session vide para No. 4474 

of Bulletin-Part II, dated 8 January, 1996. . . . . . . . . . . 352 
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7. MOTIONS UNDER RULES 181 AND 342 

, No of notices received 

2 No of motions admitted 
3 No of motions discussed 

SUMMARY 

4 No. of motions remained part-discussed 
5 Time taken 

225 
48 
Nil 
Nil 
Nil 
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9. PAPERS LAID ON THE TABLE 
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120 QUESTIONS 
(i) Starred Questions 

(a) Number of Questions put down 
in Question Lists for oral answers 

(b) Number 01 Questions orally answered .. 

(ii) Short Notice Questions 

(a) Number of Questions put down in 
Short Notice Question List ... 

(b) Number 01 Short Notice 
Questions OraDy answered. 

(iii) Unstarred Questions 

(a) Number of Questions put down 
in QUl'1tion Lilts for written answers . 

(b) Number of Questions lor which 
written answers were laid on the Table 
including those put down lor oral answers 
but not reached lor oral answers . 

• Including 1 Starred Question postponed from 5.12.95 to 12.12.95 . 
•• Including 1 Unstarred Question deleted. 
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DISCUSSIONS ON MATTERS OF URGENT PUBLIC IMPORT-
ANCE FOR SHORT DURATION DISCUSSION UNDER RULE 193 

SUMMARY 
1 . No. of Notices Received 
2. No. of Discussions Admitted 
3. No. of Discussion held 

103 
One 
One 

4. 

5. 
No. of Discussions remained part-discussed Nil 
Total Time Taken 5 hours 

17 minutes 
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(II) Matter. under rule 3n 
Position regarding receipt of replies from Ministries concerned 

during Tenth Lok Sabha as on 1.2.1996. 

First Seuion 
(9.7.91 to 18.9.91) 
Second Session 
(20.11.91 to 20.12.91) 
Third Session 
(24.2.92 to 12.5.92) 
Fourth Session 
(8.7.92 to 20892) 
Fillh Session 
(24.11.92 to 2312.92) 
Sixth Session 
(22.2.93 to 14.5.93) 
Seventh SessIOn 
(26.7.93 to 28.8.93) 
Eighth Session 
(2.12.93 to 3012.93) 
Ninth Session 
(21.2.94 to 13.5.94) 
T .nth Session 
(13.6.94 and 14.6.94) 
Eleventh Session 
(25.7.94 to 26.8.94) 
TweHth Session 
(7.12.94 10 23.12.94) 
Thirteenth Session 
(13.2.95 to 3.8.95) 
Fourteenth Session 
(31.7.95 to 26.8.95) 
Fifteenth Session 
(27.11.951022.12.95) 

Total Number 
01 
Matters raised 

270 

133 

314 

149 

61 

253 

127 

70 

185 

13 

102 

33 

211 

96 

28 

33 

No. 01 Replies Percenlilge 
sent to Mem 01 Replies 
bers by Minis- .. nt to 
tars and Members by 
Copies the Miniat ... 
endorsed 
to L.ok Sabha 
Secretariat 

222 

115 

240 

112 

47 

194 

92 

49 

133 

7 

71 

23 

133 

50 

7 

82.22 

86.47 

78.43 

75.16 

77.05 

76.68 

72.36 

70.00 

71.35 

53.85 

89.80 

69.70 

63.03 

52.08 
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(Iv) Statement Indicating mattera raised attar queatlon hour end 
before taking up of the lIated bualn... end tim. teken thereon 

during the Fifteenth Seaalon, Tenth Lok Sebhe 

Dale Number 01 Number 01 Time I8k8n 
matlers raised member. who H M 

spoke 

27.11.1995 NIL NIL NIL 
28.11.1995 5 20 1 37 
29.11.1995 20 33 2 25 
30.11.1995 NIL NIL NIL 

1.12.1995 2 4 0 17 
4.12.1995 NIL NIL NIL 
5.12.1995 NIL NIL NIL 
6.12.1995 2 11 1 12 
7.12.1995 10 20 1 04 
8.12.1995 NIL NIL NIL 

to 
18.12.1995 
19.12.1995 1 13 2 24 
20.12.1995 NIL NIL NIL 
22.12.1995 

40 101 8 58 
_' .. ---"._--._-
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17. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS 
OF BUSINESS TRANSACTED DURING THE FIFTEENTH SES-

SION OF TENTH LOK SABHA 
Business Tme taken Percentage to 

the '*' 
lime taUn 

H M 
BILLS 

(a) Government BMls 2 05 4.8 
(b) Private Members' Bills 2 28 5.7 

BUDGETS 
(a) Railway Budget 4 08 9.15 
(b) General Budget 0 03 

DISCUSSIONS 
Short Duration DisCussion 5 17 12.2 
(Rule 193) 

MAnERS OF URGENT PUBLIC IMPORTANCE IJ 58. 20.7 
RAISED 
AFTER THE QUESTION HOUR 
MAnERS UNDER RULE 377 0 32 1.2 
QUESTIONS 3 56 9.1 
RESOLUTIONS 

(a) Statutory Resolutions '4 26 10.2 
(b) Private Members' Resolutions 2 44 6.3 

STATEMENTS (Rule 372) 1 415 4.1 
OTHER MAnERS such 6 58 18.1 
Oath, Obituary, Papers laid on the Table, Points of 
Order, 
P.rlOnal Explanations etc. 

TOTAL: 43 22 100.0 

'Joint dlacuulon took place on Statutory ReeoIulion (vide Statement No. 13(1) SI. 
No.3) and Motion tor consideration of connected Government BiU (vide Stalement No. 
3(1) Sf. No.1). Time taken on joint dI8CI .. 8ion has been 8hown under GowmrnenI 
Bils. 
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CORRIGENDA 

RESUME OF WORK DONE BY LOK SABHA 

(TENTH LOK SABHA - FIFTEENTH SESSION) 

Page 51. Column 
No. No. 

14 8 5 

14 12 

15 15 7 

15 15 8 

15 17 4&5 
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Line 

(Heading) 

for read 

05 00 

The existing ·3 
matter under and the matter 
column 8 under column 8 

may be read 
under column 9 
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